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IV. vasfie vd tfefdd oRyg @ ude de& @ seuerar gadfd
ERT &1 SITQT 3R FHorufr HI AFURAT H IH faR R d8& 4
Pl e BT T SMeTeTAT B D o1y fHar S,

V. afe yasfe vd el uRyg gRT Smawgdar Ued W
IMHRAR HRATS HI 8 d9 Hodd YheHd Ud gfaefad
IRYg & WSl Bl BEONd d ORI (WRGeeE) ERI
PRI-FwrET & forg srgAfy wa v | form wan ol 9@ 9%
A=Y e BN 94 % b Xl dgAd gRT UIRd 9 8 9¢ | 39
yHeR & ol @ gahsfie wd tfdefad aRvg & o dewl
B A & g e s afe el g § wasfe ud
vfdefadr uRug 99 favy R Aol o9 # swd &1 oy o Sad
g &1 @Ry & FHd W QA e iR genfodfa @1
Aot sifem grm |

@  udshe td ufefad aReg & o), fafveEl, et ek e urifie
ol & wafdd it Amel & dieERl aRvg & AEE | A aRkeg
B GRad BT |

23- Lcl/ku&ckM §&
() <eeE—drs favafderea & a1 SRl & Wedg B89 & forv RER 81|
(i) dooa—de & U, s9a FeWl @1 U@ iR §Hd Gl Bl BT (@R
g1 fafga fovan sme |

24- folk Bfefr A&fomr wfafer & faum, wifdeali oik weal & b=l (GRfED) grr fafka fean
ST |

25- fo"ofo|ky; di vU; ikikdkj A&sm wiffreRi & faum, wifaaat sﬁ"\f T I, o B
faeafdenad & 8 drel PRI &I Al (@REFEHE) R 9ifvd fBar 91, A (@RfFmE) g1 fafed
far e |

26- dkuuk dk cukui dh “kfDr A&ss s & Suesl @ otenedl, & (URFEH) |6 &
forg srerar fe=forRad fawali & 9§ f5 wa & forg 81 |am, gem;
(i) freafqered & URERI IR o1 Forl & fud, afddl iR G S F9a—awd
wR 7T far Smw;
(i) <o WEeRI @ Ferl & FeRi @ FYfda 1@ 98 R AR 99 84, Gei B
YT ATILID B AT YSH TR v A6 B,
(i) freafdenerm & uei¥eRAl @1 Frgfaa, wIfdmal iR ol T S aTRsfis;
(iv) foeafqemera & Riegs, tahsfie W iR o/ dHaRal & Fgfda, oisfe d
JAT—3Tc;
(v) wged oRAleHT go &)1 @ fay, Rffde @y & forg, fofl s fvafdere
T ST H B B dTel [eThl U Usiie wih @1 fFgfa;
(vi) wHeTREl & Far—urdi, | & UeE, 991, wfIwE, Jar @ gy 9 @1 Afd siR

o C e
SR D PRI,
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(vii) favafdeners &HenRal @1 War &1 a¥Iar 99 e deaell Rigid;
(viii) wHeREl a1 BEl iR fvafdenea & 9 faare G Amal # Aemrerar @ forg gfshan;
(ix) faeafdemery fod UQIRIGRY rerar WG & HRaATs & Ovg e o) ufehar;
(x) fo=dt e 3tear ful oM R | A UaH $RT,
i) Rersil iR T # Qreuad dval B WIAT SRl IR SADI FH BT,
i) IS U UaT R,
(xiii) SRR, fewtrmRn, yaor Ui iR g varsfia fafiiftedl ua™ &v iR aros o,
(xiv) foeafdermera gRT wnfid vd Twaifa dictoll, AR, sragd &l iR el ¥R
BT Yo,
(xv) faeafderers & wrfrwTR srerar uerdRal # fafea wfdqal &1 yemdom;
(xvi) HHAIRAT IR BET & 19 AT HRIA /G,
(xvii) HelIRM, wHIeRRY, BTgRI, ¥eed IR REGRI T4 3 Uicdres, fawafderea &
TR ferar yaTfeiRal # ffga wfedal &1 yemire;
(xviii) fazafdemamm & HHaRAl & o™ & fog U= iear wfasr (A iR 91 W a1
I Heedl e,
(xix) faeafdemes & HHaRal @ g & ) Ew 9l Rigid; iR
(xx) =9 IFRM gRT § Al M dTdl W g fAwAl @1 HAT HRAL BT SR
faferaei grr |
27- dkuu Yifjfusel] fdl rjg cuk; &k, &
(i) [T URYE Bl AT R ERGR RT YH B (TRIF=H) = Sirg;
(ii) BRI-IRYE, FHI—FHI TR T AT ARG Bl DI FAGHT 3ferar SU—eRT (1)
# ffdwe &A1 o @RfRM) ®1 AR sferar <8 &l
Wy fowafdemed & &0 wter & ug, wfeqal swerar faum @
g &R arel fhell B @1 9 a9 |, 7 HfRd B Far iR T &
e &R g, o9 9@ B U wfter) @ yarfad gRaadl ) forRad v |
W [ R b oY S@adR el AT Sar § &R O Pz I & SRh ®, al
HI—URYg gRT faar favar o |
(iii) TP Y B AT AW dlel BT AT R B ATl BT H Herieraf
BT AHIET TR BRT, ST ISP HoRI & Al AAaAT SHD! HoRI Bl b Al
AT g foaRor & oy sRi-uRyg o1 I dier da:
R b Ife fHA bR o1 I Ifsr 81 S/ H I &1 Jrell 33
AHAT 8, A1 I UR GG 8l STl SN 54 qP 5T ARBR Bl Jd AFAGT 81
T B foram e 2 |
28- fofu;e A&faeafdenead & W@ 9 SR IR S & wy U Sl & Fwred
& fou s g fafed A & fafem 991 9ad § iR S9a gRT a1 T8 |fifadl ok g9 sifdfrm
IR B g JaRerd =8l & dT U AMall @ forg, oir f6 &l g fafed fg o, weg a8 &
Ife o8 o Soe@ 81 o faffam & srefia Se Wodr 2, d S R gdrd F81 STell ST, od ddb b
5T TR BT Yd ARG U =Tel & I 2 |
29- okf'kd 1fronu A&
(i) feafeeErey o1 aiffe dftde si-—uRvg @ el @ rfim dar far s,
e o fawal & w1y fawafdene & Sl & @1 &% & ufa fawafderes
ERT SO Y JaTdl &I A fdar S SR o gy ger fafga ot fafer &t
AT IHD U A URYE & FH SWTUT fhar S iR A uRug
T a1 do@ H I ufded R fIaR ol |
(ii)) 9= IRvg Ul fewlr, afe @18, & W affe ufdaed &1 genfoufd &
HAET U BT |
(ili) Svorr () & FMT FUT IR aq¥H Ufaed & U Ui IRAR B A SuRenfod
@ SIeT |




16 fIgR 57T (JMTYRYT), 9 3IFFEA 2021

30- okf'kd yi[kk VKj vid{k.kA&
(i) favafdere &1 aiffed oRal iR ad U3 (Joi9 ¥fie) si—uRvg @& feer & aef=
FH H HH ¥ H TH IR IR fHAr S iR UE 7 W e 9Ha @
IR TR IHBI ﬂfﬁwmﬁﬁﬁlﬁdﬂ@@‘ﬁsldiﬂl WRIeTH 1ar VA faear
GRT fHaT S S S9@1 3R 9 urergd fhy S |
(i1) aﬂﬁzﬁémawwwaﬁﬁwq%ﬁﬂﬁwﬁwzﬁwﬁw
mwmﬁﬁmwmmmﬁmvwam
(i) e o/ W gl @ el fewelt o 9m aReg & Fifed # ofr@r S
HWWWH%%WH I BIE B, W drd IRYG gRT fIaR & & ugarq
gﬁw@vﬁﬁwﬁamml
(iv) oo orar @1 ufd & | @enfadfa o F9fia sfmefor gfaded &1 Ui TReR &l
ff wRga fosar S |
31- fo" ofo|ky dh fuf/k;k ¥
@) faeafqenera @ A A (G Ra wvs) 8rfl, s f=falRad @1 saford foa
SITQAT
(@) B, 3, T IR SUER, AT IS I UK 37Y;
@) RIS /AR O, dvs xR, faeafdenery sfgas S,
Rge AR ol e uReg srrar 99M e R, fodl e miteR
ST WRBR T JIRNIE srerar Frifya feell Fem gy R g sierer
el AFa 3K,
) T 3R 3 yrfterr;
(ii) faeafdenera &1 Ui o= ARt Bl S o wrAr | fafka ©
(i)  fovafaeres @1 M vd 9 gare o W Ay F @1 ST SN 6 S gRz
fafeq &,
(iv) WHR, TS ay H, eFgd Td oF Pl GIH 999 UG gdl UaH dR el
faeafdened & STl & Q1 SR g FEIdl ITEM & Sl & |
32- fooj.k iLrr djuk A&fa=afdenera o8 TSR &1 3O+ AHIRT feral foha—derdl & an
H UG faaRoT S1qdT I SHaN, T Srafy & AR, ST fh ST WRAR THI—HT UR IUET Y,
TR ST |
33- depkfj;k di Bok&'kUk] bR;kfn A&fzafaerers & vl ok e dor o
m‘mﬁaﬁaﬁwgﬁmwﬁﬁuﬁmuwﬁﬁﬁ%aﬁwl
34- vihy dju dk vikdkj A&faeafdemea g1 <enfua srear wwifvd fawafdemera erar
frft ierar srerar vl ERem Sl ol R &g &1 Udd HHARI Al BTF, 39 A #
foeafdemera & ol Uqiver erar Uftrer] Jerar fhell dfels Jfear eIl 3fqal egd_ &,
TR gl sl wduE @ o & fIwg Garufd & dHe ofdfld BT SR SHd  SURT,
gy fFofa & fawg @ 73 srfia @ |argfic S, Fenfia S srerar 39 fofa &1 gete <)
35- Hkfo"; fuf/k ,o iku fuf/k A&fIeafdermed oo ¥t & o @& fou wiasy AR wd
Yo A &1 8T B Strar VAl T I @t ORf AT | rawen ST ST @ 98 3Sfad a9e, iR
T ol Bl e ORI @ WRGR & A1 WA dRA @ 918 BT g fafed fhar sy |
36- ikfkdkjk vkj fudk;k d xBu lc/kh fookn A&afe @i¥ wew S wer Biar ® & @
Pz AR AR U ¥ [l gom & srerar Fgad gonm © srear favafdena & &0 wifderR sreran
Pl 1Pl &1 WER M B 8haR ©, A1 59 AW &1 ganedia & |qae [fde R f&ar s e
39 W oty sifom B8R |
37- vkdfLed fjfDr;k dk Hjuk A&faeafaerera @& &l wifeR serar o= e & Aewil
(U Al & JeTdn) B JH MhRTe Rfdadl w1 09 afdq srerar e @€ g gureray o w9
ST ST e @1 g, gAa srerar [T B4 B, e I @rell 81 W1 2 3R S D
Rfea & forw Frgaa, Faffe sre@ar weaifsa e I8 @Y @l s@ey @ & fofg U UIeR sierar
T &1 Aew B8R, s forv 98 aifda, RS e & 98 “Rar 8, 9ew 8T g
38- fjfDr;k Jjk ikf/kdkjk vFok fudk;k dh dk;lokgh vekl; ugh gkxhA&faeafaemers &
forell ISR 31erar o M & Pls BRI IfqdT HRIAIRAT Hdd 396 e & §rd foar Rfdd arerar
Rfgqat & aiRaea & dRT @ 2 8l |
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39- uduh;rh e dh xb dkjokb dk cpkoA&fF=T ama & forg fawafdenaa & &l gaTiErer
AT 3 HHANT AT fHdl WA & fIeg dig a sfrar o= fafde sriaE wWer T8 8,
R 39 {40, I srerar searee Ue A & (il Sueer & SgaRer # il I ferdT 3R A
foar T 2

40- foofo|ky; vy [k d Bcr 4iQh dk Lo:i YekMA&wR wred srfifdfrm, 1872
JeraT qaHd uga fesll fafy # foell o & 8l gu o, el e, aided, gaen ([Aifew), ame,
FHRIArE feral fawafderad & fodl WieR sierar Mer & Haed sferar fJwafdenad & Wa H el
3 BRI ®I UiT BT 31er@r favafdenad gRT a9d w0 d Riea doll (o) o fodl ufafte, afe
fFage® grRT UG 81, @1 U IS, JMTdeH, I, JMQE, HRIATE], Hohed Yo gfic Aed & wu H Ui
frar S iR 3% vl Ud WaRRl & Wil W[wy WIGR B S iR el S9d qd @I, Al
A 81, e § WeR fHar g

41- dfBukb;k dk nj dju dh “kDr A&sw faffs & Suedl & ywdl 89 # afe 318
BHfSATE I Bl 2,1 TR, Io19x H Bl e BT UHId 9=, 39 S H Ul & 3 gwy
81, U4 Sud" Y, O UdT el {6 g8 avdd 8 3Udl Biodlg Bl R BRAT IUd 8l W (B
fepam S |

42- Vlrorh mic/k A&sw i RM SR s (RfH) d f6 ard & 8 gy -

(@)  vem gaufd @ Frgfed el grr i Afd | iR WA wrdl # @) S, S
BT IFYT FHS MY 3R I YRTABRI U 7@l & oy USeRoer T, ST 3fafey
A A ¥ oIS T B8R srerar et gRT i FeiRa fhar omy;

@) qmmmqmﬁﬁw%r@rﬁﬁgﬁﬁwmﬁmaﬁwﬁaﬁqw
UETRrTIRET H H yhe URTEeN A9 a6l dl 3afey & fory UaeRor S,

(M Yo A uRug iR WU HRI-—URYE &7 TS HHY: TURE W Ud Al Al
H e e § far S, S @ererafd g7 A9 {6y Smed ik 9 A aut
BI 3fAMR & oIy UERY ST, 3R

@) WM vesiHe vd TERIfE uRug &1 Ted Al W IFRe wewl W OErfl, i
HATRTfT gRT AT fHT SRAT 3R 9 A9 99T & HIaAEe & oy IGERYT S |

R b SWad R R WRGRI § $Is RfAT s8Rl & dr S0 gRefd, gareafr grR
e srerdr HAMG fhar SEam SR /7 g sferar #g afdd ol o/afY & oy UeeRYT el
& U=RIfEreRl srerar weww, e wIrd R S0 g sfeEr A9 fBa1 a1 8 98 UsURY f$y
. afe Wi Rfda =2 g2 et |

IENEPK/AGH]
1jdkj d 1fpoA

9 ST 2021

o Tdloilo—01—15/202184294Qy t—fer faum ded g Jumiid iR Hemfed

e g fediw 6 ewea 2021 w1 egma fogkj [ky  fotofo]ky;  wvikfuse] 2021

Ifcgkj vilkfuse 21] 2021 =1 fr=fafed sist saR fRR T=Ue & WiEeR ¥ @ §W

THIRTT fRar S €, 9 andE dfaum % ko348 & W (3) F onfd Seq ifufEm @
TS o H WifereRd WIS WM WRRAT |

fegkj&jkT; iky di vkn’k 1]
ihE BhEpk/kh]
1jdkj di 1fpoA
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[Bihar Act 21, 2021]
BIHAR SPORTS UNIVERSITY ACT, 2021
AN
ACT
To establish and incorporate a Sports University in the name of Bihar Sports
University in the State of Bihar with an objective to promote Sports Education in the areas
of Physical Education, Sports Sciences, Sports Technology, Sports Management and Sports
Coaching besides functioning as a High Level Research Training Centre for selected sports
disciplines and for matters connected therewith or incidental thereto.
Be it enacted by the Legislature of the State of Bihar in the seventy second year of
the Republic of India as follows:
1. Short Title, Extent, and Commencement.—
(i) This Act may be called The Bihar Sports University Act, 2021.
(ii) It shall extend to whole of the State of Bihar.
(iii) It shall come into force on such date as the Government may, by
notification in the official Gazette, specify.
2. Definitions.—In this Act, unless the context otherwise requires:

(i) “Academic and Activity Council” means the Academic and Activity
Council of the University;

(ii) “Academic Staff” means such categories of staff as are designated as
academic staff by the Statutes;

(iii) “Academic year” means the Academic year of the University as
prescribed by the Statutes;

(iv) “Affiliation” means affiliation granted by the University in
accordance with the Statutes and Regulations made for the purpose;

(v) “Affiliated Institution” means an Institution of higher learning in the

field of Sports Education, Physical Education, Sports Management,
Sports Coaching and other such programmes as affiliated by the
University;

(vi) “Autonomous Institutes” means such Institutes which have been
declared autonomous by the University under the provisions
prescribed in the relevant Statutes;

(vii) “Chancellor” means the Chancellor of the University;
(viii) “Chief Minister” means Chief Minister of Bihar;
(ix) “College” means an Academic Institution established or maintained

or admitted to the privileges of the University or maintained by the
State Government;

(x) “Department” means a Department of the University including
Centre of Studies;

(xi) “Employee” means any person appointed by the University;

(xii) “Executive Council” means the Executive Council of the University;

(xiii) “Faculty” means Faculty of the University as defined by Statute;

(xiv) “Finance Committee” means the Finance Committee of the
University;

(xv) “Fund” means the University Fund referred to in section 31;

(xvi) “General Council” means the General Council of the University;

(xvii) “Government’” means the Government of Bihar;

(xviii) “Head of the Department” means the Head of any teaching
Department of the University;
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(xix)
(xx)
(xxi)

(xxii)

(xxiii)

(xxiv)

(xxv)

(xxvi)

(xxvii)
(xxviii)

(xxix)

(xxx)
(xxxi)

(xxxii)

(xxxiii)

(xxxiv)

(xxxv)
(xxxvi)

“Institution” means an Academic Institution, or College/ School/
Centre, maintained by, or admitted to the privileges of the University;
“Misconduct” means a Misconduct prescribed by the Statutes;
“Notification” means a Notification published in the official Gazette;
“Outlying Campus” means the Campus of the University as may be
established by it within the State of Bihar;

“Principal” means the head of the College and includes, where there
is no Principal, the person who is for the time being duly appointed to
act as the Principal;

“Professional Educational Courses in Sports” means education
connected with holistic development of Sports, that needs special
training or skill, and includes Sports Science and Medicine, Sports
Technology, Sports Management and Sports Coaching,
Interdisciplinary Studies, Yogic Science and other such relevant
courses;

“Recognized Teachers” means such persons as are approved by the
University for the purposes of imparting instruction in a College or an
Institution admitted to the privileges of the University;

“Regulations” means Regulations made by any Authority of the
University under this Act for the time being in force;

“School” means a School of Studies of the University;

“Screening Committee” means the Committee as constituted under
Section 11(3) of this Act;

“Self-Financing Institution” means those Institutions which are set-
up by a Trust or a Society and are self-financing;

“State” means the State of Bihar;

“Statutes” and “Ordinances” mean, respectively, the Statutes and
the Ordinances of the University for the time being in force;
“Teachers of the University” means Professors, Associate Professors,
Assistant Professors and such other persons as may be appointed for
imparting instructions, training or conducting research in the
University or in any Outlying Campus, College or Institution and
other such maintained by the University and are designated as
teachers by the Ordinances;

“University” means the Bihar Sports University established and
incorporated as a University under this Act;

“University Grants Commission” means the Commission established
under Section-4 of the University Grants Commissions Act, 1956
(Central Act 3 of 1956).

“Vice-Chancellor” means the Vice-Chancellor of the University; and
The words and expressions used herein and not defined in the Act
shall have the same meaning respectively assigned to them in the Act.

3. Incorporation.—

(i)  With an effect from such date as the Government may, by notification in
the official Gazette, appoint, there shall be established a University by the
name of Bihar Sports University comprising the Chancellor and the Vice-
Chancellor, the first members of the General Council, the Executive
Council and the Academic and Activity Council of the University and all
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such persons as may hereafter be appointed to such office or as members
so long as they continue to hold such office or membership;

(ii) 'The University shall be a body corporate with the name aforesaid having
perpetual succession and a common seal with power, subject to the
provisions of this Act, to acquire, hold and dispose of property and to
contract, and may by the said name sue or be sued;

(iii) The headquarter of the University shall be located at Rajgir, in the State
of Bihar;

4. Jurisdiction.—

(i) The jurisdiction of the University shall extend to the whole of the State of
Bihar;

(i) Affiliating University for Institutions set up in Government and in private
sector in the field of Physical Education, Sports Sciences, Sports
Technology, Sports Management, etc. and to set up faculties in the field of
Sports Education and Management;

(iii) All the Sports Education oriented Institutions established by the
Government and constituent to the existing Universities of the State or to
be established in future imparting Physical Education, Sports Sciences,
Sports Technology, Sports Management, etc. shall be eligible for
affiliation with the University from such date as the Government may, by
notification in the official Gazette appoint, and in the manner prescribed
by the Statutes or Ordinances or Regulations made in this regard;

(iv) Notwithstanding anything contained in any other State laws for the time
being in force, Institutions as may be specified by the State Government,
by notification in the Official Gazette, imparting Physical Education,
Sports Sciences, Sports Technology, Sports Management, etc. and
affiliated by any other University established by law of the State
Legislature shall cease to be affiliated from the University to which such
Institutions have been affiliated and such Institutions shall be deemed to be
affiliated to the University from such date as specified in the said
notification;

(v) The University may impose such terms and conditions upon the
Institutions as it may consider necessary, conducive or incidental to the
attainment of all or any of the objects of the University and then grant
affiliation;

(vi) Existing Institutions set up by a Trust or a Society as a Self-Financing
Institution imparting Physical Education, Sports Sciences, Sports
Technology and Sports Management, etc. will be at liberty to get affiliated
with the University. The University may consider and grant conditional
affiliation subject to fulfillment of conditions laid down under the Statutes,
Ordinances and Regulations made in this regard.

(vii) The State Sports Academy, Rajgir shall be a part of the Bihar Sports
University.

5. The Objectives of the University shall be.— The objectives of University shall
be as follows:.-

(1) To make Bihar a sporting power;

(i1)) To create a platform for research and development and dissemination of
knowledge by providing specially designed academic and training



fagR o1 (srmuRvT), 9 3IITEA 2021 21

(ii1)
@iv)
v)

(vi)

(vii)

programmes in various areas of Physical Education and Sports Sciences,
Modern Sports and training in advanced technologies of sports;

To create a pool of high-level Physical Education Teachers for the holistic
development of Sports and Physical Education;

To create a pool of high-level Sports Professionals and Sports Technical
Experts;

Work as a think tank for the development of Bihar Sports Policy, Sports
Planning, Sports Activities, etc.;

To strengthen Physical Education, Sports Sciences, Sports Technology,
Sports Management and Sports Coaching including traditional as well as
national level games;

To provide national and international collaboration in the fields of Physical
Education and Sports Sciences, Sports Technology and high-performance
training for all sports and games;

(viii) To establish close linkage with sports academies, schools, colleges, sports

(ix)

(x)

(x1)

and recreation clubs, Sports Associations and International Federations for
the purposes of teaching, training and research in Physical Education and
Sports Sciences, Sports Technology and high-performance training for all
sports and games;

To prepare qualified professionals in the fields of Physical Education and
Sports Sciences, Sports Technology and high-performance training for all
sports and games;

To serve as a Centre of Excellence for the elite and other talented sports
persons of all sports and games and innovation in Physical Education,
Sports Technology, Sports Sciences, etc. and to carry out, endorse and
propagate research;

Such other objects, not inconsistent with the provisions of this Act, which
the State Government may, by notification in the official Gazette, specify
in this behalf.

6. The University shall have the following Powers and Functions, namely.—

(i)

(ii)
(iii)

(iv)

(v)

(vi)

To administer and manage the University and to establish such Institutes
for education, training, instruction and research as are necessary for the
furtherance of the objectives of the University;

To establish and maintain Institutions;

To establish, maintain or recognize Study Centers in the manner laid
down by the Statutes;

To provide for instruction, training and research in such branches of
knowledge or learning pertaining to Physical Education, Health and
applied Sports Sciences, Sports Technology, Sports Management and
allied areas;

To plan, design, develop and prescribe courses of study and conduct
appropriate academic and training programmes in Physical Education,
Sports Sciences, Sports Technology, Sports Management, etc. and to
provide for instruction and training in such branches of learning as the
University may, from time to time, determine and to make provisions for
research and for the advancement and dissemination of knowledge;

To grant, subject to such conditions as the University may determine,
diplomas or certificates to, and confer degrees or other academic
distinctions on, persons, on the basis of examinations, evaluation or any
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(vii)

(viii)

(ix)

(x)

(xi)

(xii)

(xiii)

(xiv)

(xv)

(xvi)

(xvii)

(xviii)
(xix)

(xx)

(xxi)

(xxii)

method of testing, and to withdraw any such certificates, diplomas,
degrees or other academic distinctions for good and sufficient cause;
To conduct innovative experiments and promote new methods and
technologies in the fields of Physical Education, Sports Sciences, Sports
Medicine, Sports Technology, Sports Management and other related
fields;

To start any new allied course or research programme or diploma or
training programme and discontinue any course or training programme;
To provide training, coaching and other back up to high level sports
persons for achieving success in different national and international
sports competitions;

To provide for the preparation of instructional and training materials,
including films, cassettes, tapes, video cassettes and other software;

To organize and conduct refresher courses, workshops, seminars and
other programmes for teachers, evaluators, other academic staff and
students;

To establish and maintain, with the prior approval of the Chancellor,
such Outlying Campuses, specialized laboratories or other units for
research, instruction and training as are, in the opinion of the University,
necessary for the furtherance of its objects;

To confer honorary degrees or other distinctions in the manner
prescribed by the Statutes and to institute and to award;

To institute Principalships, Professorships, Associate Professorships,
Assistant Professorships and other teaching or academic positions,
required by the University and to appoint persons to such Principalships,
Professorships, Associate Professorships, Assistant Professorships or
other teaching or academic positions;

To appoint persons working in any University or Academic Institution,
including those located outside the country, as teachers of the University
for a specified period;

To create administrative and other posts and to make appointments
thereto;

To appoint on contract or otherwise visiting Professors, Emeritus
Professors, Consultants and such other persons who may contribute to
the advancement of the objects of the University;

To demand and receive payment of fees and other charges;

To lay down conditions of service of all categories of employees,
including their code of conduct;

To receive benefactions, donations and gifts and to acquire, hold
and manage, and to dispose of, with the previous approval of the State
Government, any property, movable or immovable, including trust and
endowment properties, for the purposes of the University;

To sell, exchange, lease or otherwise dispose of all or any portion of the
properties of the University, movable or immovable, on such terms as it
may think fit, consistent with the interest, activities and objects of the
University. Provided in case of immovable properties prior sanction of
the State Government is taken.

To purchase or to take on lease any land or building or sports complex
or sports infrastructure and scientific sports research equipment or
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indoor stadium or works which may be necessary or convenient for the
purposes of the University, on such terms and conditions as it may think
fit and proper and to construct, alter and maintain any such building or
work;

(xxiii) To give effect to the procedures and standards provided under the Khelo
India Scheme or the National Sports Talent Search and Identification
Scheme;

(xxiv) To confer autonomous status on a College or an Institution in the
manner laid down by the Statutes;

(xxv) To admit to its privileges any Institution in or outside India subject to
such conditions as may be laid down by the Statutes: provided that no
Institution shall be so admitted except with the prior approval of the
State Government;

(xxvi) To recognize persons for imparting instructions in any Institution
admitted to the privileges of the University;

(xxvii) To provide opportunities to students of the University to participate in
the sports tournaments and competitions in co-ordination with
established International Sports  Federations,  National  Sports
Federations, Indian Olympic Association and Association of Indian
Universities among others;

(xxviii) To have liaison or membership with various national and
international professional organizations or bodies;

(xxix) 'To act as a technical advisory body to the State Government and other
level Organizations and National Sports Federations on all matters
related to sports; and

(xxx) To do all such other acts and things as may be necessary, incidental, or
conducive to the attainment of all or any of its objects.

7. University shall be open to all irrespective of Sex, Gender, Caste, Creed, Race
or Class.—The University shall be open to all persons irrespective of sex, caste, creed, race
or class and it shall not be lawful for the University to adopt or impose on any person, any
test whatsoever of religious belief or profession in order to entitle him to be appointed to
hold any office therein or be admitted as a student in the University or to graduate there at
or to enjoy or exercise any privilege thereof;

Provided that nothing in this section shall be deemed to prevent the University from
making special provisions for the employment or admission of women, persons with
physical disabilities or persons belonging to socially and educationally backward classes of
the society or for the Scheduled Castes or the Scheduled Tribes.

8. Reservation in Admission.—Without affecting the provisions of vertical
reservations, as applicable from time to time for admission in the Educational Institutions in
the State of Bihar, one-third of total seats of all the courses and categories in each Institution
and Colleges affiliated with the University shall be horizontally reserved for admission of
women candidates.

Provided that this benefit shall be available only to the women domiciled in the State
of Bihar. In the absence of eligible women candidates, the vacant seat in the same academic
session shall be filled up by the male candidates from the relevant category
(reserved/unreserved). For the implementation in these provisions, the Government may
issue orders as required from time to time.



24

fIgR 57T (JMTYRYT), 9 3IFFEA 2021

9. The Chancellor.—

(i)
(ii)
(iii)

(iv)

(v)

(vi)

(vii)

(viii)

(ix)

(x)

(xi)

The Chief Minister of Bihar, by virtue of his/her office, shall be the
Chancellor of the University;

The Chancellor, when present, shall preside over the convocations of the
University and the meetings of the General Council;

The Chancellor shall have the right to cause an inspection , to be made by
such person or persons as he may direct, of the University, a an Institution
affiliated by the University, their buildings, laboratories and equipment,
and also of the examination, teaching and other work conducted or done
by the University, Institution, as the case may be, and to cause an inquiry
or to be made in the like manner in respect of any matter connected with
the administration or finances of the University, Institution, as the case
may be;

The Chancellor shall, in every case, give notice to the University or to the
Institutions of his intention to cause an inspection or inquiry to be made
and the University or the Institutions, as the case may be, shall, on receipt
of such notice, have the right to make such representation to the
Chancellor, as it may consider necessary, within such period as specified
in the notice;

After considering the representation, if any, made by the University or the
Institution, Chancellor may cause to be made such inspection or inquiry as
is referred to in sub-section (iii);

Where an inspection or inquiry has been caused to be made by the
Chancellor, the University shall be entitled to appoint a representative who
shall have the right to be present and be heard at such inspection or
inquiry;

The Chancellor may address the Vice-Chancellor with reference to the
result of such inspection or inquiry as is referred to in sub-section (iii) and
the Vice Chancellor shall communicate to the Executive Council the views
of the Chancellor with such advice as the Chancellor may be pleased to
offer upon the action to be taken thereon;

The Chancellor may, if the inspection or inquiry is made in respect of any
Institution affiliated to the University, address the Executive Council
concerned through the Vice-Chancellor with reference to the result of such
inspection or inquiry, his/her views thereon and such advice as he/she may
be pleased to offer upon the action to be taken thereon;

The Executive Council shall communicate through the Vice-Chancellor to
the Chancellor such action, if any, as it proposes to take or has been taken
by it upon the result of such inspection or inquiry;

Where, the Executive Council as the case may be, does not, within a
reasonable time, take action to the satisfaction of the Chancellor, the
Chancellor may, after considering any explanation furnished or
representation made by the Executive Council issue such directions as he
may think fit and the Executive Council shall comply with such directions;
Without prejudice to the foregoing provisions of this section, the
Chancellor may, by order in writing, annul any proceeding of the
University which is not in conformity with this Act, the Statutes or the
Regulations; Provided that before making any such order, the Chancellor
shall call upon the Registrar to show cause as to why such an order should
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not be made, and if any cause is shown within a reasonable time, he/she
shall consider the same;

(xii) In case of differences amongst the authorities or officers of the University
on any matter which cannot be otherwise resolved the decision of the
Chancellor shall be final;

(xiii) The Chancellor shall have all such other powers as may be prescribed by
the Statutes and Regulations.

10. Officers of University.—The following shall be the officers of the University,
namely:—
(i) The Vice-Chancellor;
(ii) The Dean;
(iii) The Registrar;
(iv) The Finance Officer;
(v) The Controller of Examinations;
(vi) Such other officers as may be declared by the Statutes to be the officers of
the University.
11. The Vice-Chancellor.—

(i) The Vice-Chancellor shall be a scholar of repute having wide
experience in the field of Sports Administration and/or Sports
Management and/or an Eminent Sports Person of International
repute and shall possess adequate experience in Human Resource
Development;

(i1) The Vice Chancellor shall be appointed by the Chancellor from a
panel of not less than three persons recommended (the names being
arranged in the alphabetical order) by Screening Committee
constituted under provisions of the Act. Provided that if the
Chancellor does not approve of any of the persons so
recommended, he/she may call for the fresh recommendations;

(iii) The Screening Committee referred to in sub-section (2) shall
consist of three members of whom one shall be nominated by the
Chancellor, one by the Executive Council, and one by the
Department of Art, Culture and Youth, Government of Bihar. The
member nominated by Department of Art, Culture and Youth,
Government of Bihar shall be the convener of the Committee;

(iv) Provided that none of the members of the Committee shall be an
employee of the University; provided further, that the panel shall be
prepared from out of candidates who submit their curriculum vitae
or is sponsored by some reputed persons or Institutions in the field
of Sports;

(v) The first Vice Chancellor shall be appointed by the Government till
the sub-section (3) becomes operational;

(vi) The Vice Chancellor shall hold office for the term of three years
from the date on which he/she enters upon his office; Provided that
the Chancellor may require the Vice-Chancellor after the term has
expired, to continue in office for such period, not exceeding a total
period of one year as may be specified; Provided also that the
maximum age limit for continuance upon the office of the Vice
Chancellor will be seventy-five years;
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(vii) The emoluments and other conditions of service of the Vice

Chancellor shall be as prescribed by Statutes;

(viii) If the office of the Vice Chancellor becomes vacant due to death,

resignation or otherwise or if he/she is unable to perform his/her
duties due to ill health or any other cause, the Chancellor shall have
the authority to designate any eminent person to perform the
functions of the Vice Chancellor until the new Vice Chancellor
assumes his/her office or until the existing Vice Chancellor attends
to the duties of his/her office, as the case may be.

12. Powers, Duties and Function of the Vice -Chancellor.—

(i)

(ii)

(iii)

(iv)
(v)
(vi)

The Vice-Chancellor shall be the principal executive and academic officer
of the University and shall exercise general supervision and control over
the affairs of the University and give effect to the decisions of the
authorities of the University;
The Vice-Chancellor may, if he/she is of the opinion that immediate
action is necessary on any matter, exercise any power conferred on any
authority of the University by or under this Act and shall report to such
authority at its next meeting the action taken by him/her on such matter;
Provided that such exercise of power shall be made only in
emergent situations and in no case in respect of creation, and up gradation
of posts and appointments thereto;

Provided further that if the authority concerned is of the opinion
that such action ought not to have been taken, it may refer the matter to the
Chancellor whose decision thereon shall be final;

Provided also that if any person in the service of the University
who is aggrieved by the actions taken by the Vice-Chancellor under this
sub-section shall have the right to appeal against such action to the
Chancellor within three months from the date on which decision on such
action is communicated to him and there upon the Chancellor may
confirm, modify or reverse the action taken by the Vice-Chancellor;

The Vice-Chancellor, if he/she is of the opinion that any decision of any
authority of the University is beyond the powers of the authority conferred
by the provisions of this Act, the Statutes, or any decision taken is not in
the interest of the University, may ask the authority concerned to review
its decision within sixty days of such decision and if the authority refuses
to review the decision either in whole or in part or no decision is taken by
it within the said period of sixty days, the matter shall be referred to the
Chancellor whose decision thereon shall be final;

The Vice-Chancellor shall exercise such other powers and perform such
other duties as may be prescribed by the Statutes;

The Vice-Chancellor shall be the Chairperson of the Executive Council,
Finance Committee, Academic and Activity Council of the University;
The Vice-Chancellor shall, in the absence of the Chancellor, preside at any
convocation of the University and shall preside at the meeting of the
Executive council, Academic Council and the Finance Committee.
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13. Removal of the Vice-Chancellor.—

(i) If at any time and after such enquiry as may be considered necessary, it
appears, to the Chancellor that the Vice-Chancellor-

a) Has failed to discharge any duty imposed upon him, by, or under this
Act, the Statutes, or

b) Has acted in a manner prejudicial to the interests of the University, or

c) Has been incapable of managing the affairs of the University;

The Chancellor may, notwithstanding the fact that the term of
office of the Vice-Chancellor has not expired, require the Vice-Chancellor,
by an order in writing stating the reasons thereof, to resign from his/her
post from the date as may be specified in the order;

(ii) No orders under sub-section (i) shall be passed unless a notice stating the
specific grounds on which such action is proposed has been served and a
reasonable opportunity to show cause against the proposed order has been
given to the Vice-Chancellor;

(iii) On and from the date specified in sub-section (i), it shall be deemed that
the Vice-Chancellor has resigned from the post and office of the Vice-
Chancellor shall be deemed vacant.

14. The Dean.—Every Dean shall be appointed in such manner, and on such terms
and conditions of service, and shall exercise powers and perform duties, as may be
prescribed by the Statutes.

15. The Registrar.—

(1) The Registrar shall be appointed in such manner, and on such terms
and conditions of service, as may be prescribed by the Statutes. However
the first Registrar of the University shall be appointed by the State
Government and shall hold office for a term of three years;

(i1) The Registrar shall have the power to enter into agreements, sign
documents and authenticate records on behalf of the University, and shall
exercise such powers and perform such duties, as may be prescribed by the
Statutes.

16. The Finance Officer.—The Finance Officer shall be appointed in such manner
and on such terms and conditions of service, and shall exercise powers and perform duties,
as may be prescribed by the Statutes. However, the first Finance Officer of the University
shall be appointed by the Government and shall hold office for a term of three years or till
the appointment of the Finance Officer as prescribed by the Statutes, whichever is earlier.

17. The Controller of Examinations.—The Controller of Examination shall be
appointed in such manner and on such terms and conditions of service, and shall exercise
powers and perform duties, as may be prescribed by the statutes. However, the first
Examination Controller shall be appointed by the Government and shall hold office for a
term of three years or till the appointment of the Examination Controller, as prescribed by
the Statutes, whichever is earlier.

18. Other Officers.—The manner of appointment and powers and duties of other
officers of the University shall be prescribed by the Statutes.

19. The following shall be the Authorities of the University, namely.—

(i) The General Council;

(ii) The Executive Council;

(iii) The Academic and Activity Council;

(iv) The Board of Affiliation;

(v) The Finance Committee;
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(vi) Such other authorities as may be declared by the Statutes to be
the Authority of the University.
20. The General Council.—
(i) The General Council shall consist of following members.—

(a) The Chancellor, who shall be the Chairperson;

(b) The Minister, Department of Art, Culture and Youth, Government of
Bihar- who shall be the Vice Chairperson;

(c) The Minister — Department of Finance, Government of Bihar;

(d) The Minister — Department of Education, Government of Bihar;

(¢) The Vice-Chancellor;

(f) 'The Chief Secretary, Government of Bihar;

(g) Additional Chief Secretary/Principal Secretary/Secretary- Department
of Education, Government of Bihar;

(h) Additional Chief Secretary/Principal Secretary/Secretary-Department
of Finance, Government of Bihar;

(i) Additional Chief Secretary /Principal Secretary/Secretary - Department
of Art, Culture and Youth, Government of Bihar;

(j) Director General, Bihar State Sports Authority, Patna;

(k) The Registrar;

() Director, Student and Youth Welfare; Department of Art, Culture and
Youth; Government of Bihar;

(m) Director, Higher Education, Department of Education, Government of
Bihar;

(n) Director, State Sports Academy, Rajgir, Nalanda, Bihar;

(o) Representative of Sports Authority of India, New Delhi, not below the
rank of Joint Secretary;

(p) Two eminent Sports Persons of International repute;

(ii) Terms and Conditions.—

(a) Where a person has become a member of the General Councilby
reason of the office or appointment he/she holds, his/her membership
shall terminate when he/she ceases to hold that office or appointment;

(b) The term of office of the nominated members of the General Council
other than the ex officio members shall be three years;

(c) A member of the General Council shall cease to be a member if
he/she resigns or becomes of unsound mind, or becomes insolvent or is
convicted of a criminal offence involving moral turpitude. A member,
other than the Vice-Chancellor and Registrar shall also cease to be a
member if he/she accepts a full-time appointment in the university; or
if he/she not being an ex-officio member fails to attend three
consecutive meetings of the General Council without the leave of the
Chancellor;

(d) A member of the General Council other than an ex-officio member
may resign from office by a letter addressed to the Chancellor and
such resignation shall take effect as soon as it has been accepted; and

(e) Any vacancy in the General Council shall be filled by nomination by
the respective nominating authority for the remaining period of the
term and on expiry of the period of the vacancy; such nomination shall
cease to be effective;
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(iii) Subject to the provisions of this Act, the General Council shall have the
Jollowing powers and functions, namely.—

(i)  The General Council shall be the plenary authority of the University
and shall formulate and review from time to time the broad policies
and programmes of the University and devise measures for the
improvement and development of the University and shall also have
the following powers and functions namely:-

(a) To consider and pass the Annual Report, Financial Statement
and the Budget Estimates prepared by the Executive Council
and to adopt them with or without modification;

(b) To make the Statutes concerning the administration of the
affairs of the University including prescribing the procedures
to be followed by the authorities and the officers of the
University in discharge of their functions and duties;

(ii) (a) The General Council shall meet at least once in a year and
Annual Meeting of the General Council shall be held on a
date fixed by the Chancellor;

(b) A report on the working of the University during the previous
year, together with a statement of receipts and expenditure,
the balance sheet as audited, and the financial estimates shall
be presented by the Vice-Chancellor to the General Council
at its Annual Meetings;

(c) Meetings of the General Council shall be called by the
Chancellor either on his/her own motion or at the requisition
of not less than ten members of the General Council;

(d)  For every meeting of the General Council, a prior notice of
fourteen days shall be given, however in emergent situations
the meeting of the General Council may be called by the
Chancellor at short notice;

(e)  One third of the members existing on the rolls of the General
Council shall form the quorum;

(f)  Each member shall have one vote and if there be equality of
votes on any question to be determined by the General
Council, the person presiding over the meeting shall, in
addition, have a casting vote.

(g) The Chairperson of the General Council in his/her absence
shall delegate his/her powers to the Vice-Chairperson of the
General Council.

21. The Executive Council and its Terms and Conditions.—
(i) The Executive Council shall be the principal executive body of
the University;
(ii)  The Executive Council shall consist of the following persons namely:

a) The Vice-Chancellor, who shall be the Chairperson;

b) Additional Chief Secretary /Principal Secretary/Secretary-
Department of Education, Government of Bihar, or his/her
representative not below the rank of Joint Secretary;

c¢) Additional Chief Secretary /Principal Secretary/Secretary-
Department of Finance, Government of Bihar, or his/her
representative not below the rank of Joint Secretary;
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d) Additional Chief Secretary /Principal Secretary/Secretary -
Department of Art, Culture and Youth, Government of Bihar or
his/her representative not below the rank of Joint Secretary;

e) Director, Student and Youth Welfare, Department of Art, Culture
and Youth, Government of Bihar;

f) Director, Higher Education, Department of Education,
Government of Bihar;

g) The Registrar;

h) Representative of State Sports Academy, Rajgir, not below the
rank of Deputy Director;

i) Director-cum-Secretary, Bihar State Sports Authority;

j) Three teachers to be nominated by the Chancellor of whom, one
shall be from amongst Heads of Department, one from
Professors and one from Associate Professors by rotation for a
period of one year each from different Departments of
University;

(iii) Terms and Conditions.—

(a) Where a person has become a member of the Executive Council
by reason of the office or appointment he/she holds, his/her
membership shall terminate when he/she ceases to hold that
office or appointment;

(b) The term of office of the nominated members of the Executive
Council other than ex officio members shall be three years;

(c) A member of the Executive Council shall cease to be a member,
if he/she resigns or becomes of unsound mind or becomes
insolvent or is convicted of a criminal offence involving moral
turpitude. A member other than the Vice-Chancellor shall also
cease to be a member if he/she accepts a full-time appointment in
the University;

(d) A member of the Executive Council other than an ex-officio
member may resign his/her office by a letter addressed to the
Vice-Chancellor and such resignation shall take effect as soon as
it has been accepted by him/her;

(e) Any vacancy in the Executive Council shall be filled by
nomination by the respective nominating authorities for the
remaining period of the term.

(iv)  Powers, Functions and Meetings of the Executive Council.—

(a) The Executive Council shall be the Chief Executive Authority of
the University and as such shall have all powers necessary to
administer the University subject to the provisions of this Act
and the Statutes made there under, and may make Regulations
for that purpose and also with respect to matters provided
hereunder.

(b) The Executive Council shall have the following powers and
functions:

(i) To prepare and present the following to the General
Council at its Annual Meetings: -
I. A report on the working of the University;
II. A statement of accounts; and
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III.  Budget proposals for the ensuing academic year.

(ii) To manage and regulate the finances, accounts,
investments, properties, business and all other
administrative affairs of the University and for that
purpose, constitute committees and delegate the powers to
such committees or such officers of the University as it
may deem fit;

(iii) To transfer or accept transfers of any movable or
immovable property on behalf of the University;

(iv) To enter into, vary, carry out and cancel contracts on
behalf of the University and for that purpose to appoint
such officers as it may think fit;

(v) To provide buildings, premises, furniture and apparatus
and other means needed for carrying out the work of the
University;

(c) To entertain, adjudicate upon, and if it thinks fit, to redress any
grievances of the students and the employees of the University;

(d) To create administrative, ministerial and other necessary posts, to
determine the number and emoluments of such posts, to specify
the minimum qualifications for appointment to such posts on
such terms and conditions of service as may be prescribed by the
Regulations made in this behalf;

(e) To appoint examiners and moderators, and if necessary to
remove them and to fix their fees, emoluments and travelling and
other allowances, after consulting the Academic Council;

(f) To select a common seal for the University; and

(g) To exercise such other powers and to perform such other duties
as may be considered necessary or imposed on it by or under this
Act.

(V) (a) The Executive Council shall meet at least once in four months and a

prior notice of fourteen days shall be given for such meetings;

(b) The meeting of the Executive Council shall be called by the Registrar

under instructions of the Vice-Chancellor or at the request of not less
than five members of the Executive Council;

(c) One half of members of the Executive Council shall form the quorum at

any meeting;

(d) In case of difference of opinion among the members, the opinion of the

majority shall prevail;

(¢) Each member of the Executive Council shall have one vote and if there

(f)

be equality of votes on any question to be determined by the Executive
Council, the Chairperson of the Executive Council or as the case may
be, the member presiding over that meeting shall, in addition, have a
casting vote;

Every meeting of the Executive Council shall be presided over by the
Vice-Chancellor and in his/her absence by a member chosen by the
members present;

(g) If an urgent action by the Executive Council becomes necessary, the

Vice-Chancellor may permit the business to be transacted by circulation
of papers to the members of the Executive Council. The decisions so
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taken shall not be valid unless passed by a simple majority. Such
decisions shall be forthwith intimated to all the members of the
Executive Council. In case the Executive Council fails to take a decision
the matter shall be referred to the Chancellor whose decision shall be
final.

22. The Academic and Activity Council.—

(i)

(ii)

The Academic and Activity Council shall be the principal academic
body of the University and shall, subject to the provisions of this Act,
the Statutes and the Regulation, co-ordinate and exercise general
supervision over the academic policies of the University;

The Academic and Activity Council shall consist of the following
persons namely:

(a) The Vice-Chancellor who shall be the Chairperson;

(b) Dean of Faculties;

(c) Director, Student and Youth Welfare, Department of Art, Culture
and Youth, Government of Bihar;

(d) Director, Higher Education, Department of Education,
Government of Bihar;

(e) Representative from State Sports Academy, Rajgir, Nalanda (not
below the rank of Deputy Director);

(f) Nominee of Indian Olympic Association;

(g) Four members of the teaching staff; one each respectively
representing the Professor, Associate and Assistant Professors of
University Departments of Sports/other Physical Education
Colleges nominated by the Vice-Chancellor for the terms
specified;

(h) Three persons from amongst sports persons of repute or men of
letters or members of the learned profession or eminent public
men, nominated by the Chancellor;

(iii) The term of members other than ex-officio members and those whose

term is specified by the clause (h) of sub-section (ii) shall be three years;
(a) Subject to the provisions of the Act, Statutes and Regulations and
overall supervision of the Executive Council, Academic and

Activity Council shall manage the academic affairs and activity of

the University and in particular shall exercise and perform the

following powers and functions namely:
I.  To promote research under the University and to require
from time to time, reports on such research;

II.  To consider proposals submitted by the faculties;

III.  To recommend stipends, scholarships, medals and prizes
and to make other awards in accordance with the
Regulations and such other conditions as may be attached
to the awards;

IV.  To approve the syllabus of the prescribed courses of Study;

V. To approve or revise lists of prescribed or recommended
text books and to publish the same and syllabus of the
prescribed courses of study;

VI.  To perform, in relation to academic matters, all such duties
and to do all such acts as may be necessary for the proper
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VIL

VIIL

IX.

XL

XII.

XIII.

XIV.

XV.

XVIL

carrying out of the provisions of this Act and the
Regulations made thereunder;

To report on any matter referred or delegated to it by the
General Council or the Executive Council;

To make recommendations to the Executive Council with
regard to the creation, abolition or classification of posts in
the University and the emoluments payable and the duties
attached thereto;

To formulate and modify or revise schemes for the
organization of the faculties, and to assign to such faculties
their respective subjects and also to report to the Executive
Council as to the expediency of the abolition or sub-
division of any faculty or the combination of one faculty
with another;

To suggest policies for admissions to the University;

To recommend recognition of degrees of other Universities
and Institutions and to determine their equivalence in
relation to the certificates, diplomas and degrees of the
University;

To fix subject to any conditions accepted by the General
Council, the time, mode and conditions of competition for
Fellowships, Scholarships and other prizes and to
recommend for the award of the same;

To make recommendations to the Executive Council in
regard to the appointment of examiners and if necessary,
their removal and fixation of their fees, emoluments and
travelling and other expenses;

To recommend arrangements for the conduct of
examinations and dates for holding them;

To declare or review the result of the various examinations
or to appoint committees or officers to do so, and to make
recommendations regarding the conferment or grant of
degrees, honours, licenses, titles and marks of honours;

To approve such forms and registers as are from time to
time, required by the Regulations;

(b) The Academic and Activity Council shall meet as often as may be
necessary, but not less than two times during an academic year as
defined in Statute;

L.

IIL.

I1I.

One half of the existing members of Academic and Activity
Council shall form the quorum for a meeting of the
Academic and Activity Council;

In case of difference of opinion among the members, the
opinion of the majority shall prevail;

Each member of the Academic and Activity Council,
including the Chairperson of Academic and Activity
Council, have one vote and if there be an equality of votes
on any question to be determined by the Academic and
Activity Council, the Chairperson of the Academic and
Activity Council, or as the case may be, the member
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presiding over the meetings, shall in addition, have a
casting vote;

IV. Every meeting of the Academic and Activity Council shall
be presided over by the Vice Chancellor and in his/her
absence by a member shall be chosen in the meeting to
preside on the occasion;

V. If an urgent action by the Academic and Activity Council
becomes necessary, the Chairperson of the Academic and
Activity Council may permit the business to be transacted
by the circulation of papers among the members of the
Academic and Activity Council. The decision taken shall
not be valid unless passed by a simple majority. The
decision so taken shall forthwith be intimated to all the
members of the Academic and Activity Council. In case the
Academic and Activity Council fails to take decision the
matter shall be referred to the Chancellor whose decision
shall be final;

(c) All matters pertaining to Statutes, Regulations, Rules and other
relevant decisions of the Academic and Activity Council shall be
communicated to the General Council through the Executive
Council.

23. The Board of Affiliation.—

(i) The Board of Affiliation shall be responsible for affiliating Institutions to
the University;

(ii) The constitution of the Board of Affiliation, the term of office of its
members and its functions shall be prescribed by the Statutes.

24. The Finance Committee.—The constitution, powers and functions of the
Finance Committee shall be prescribed by the Statutes.

25. Other Authorities of University.—The Constitution, powers and functions of
other Authorities, as may be declared by the Statutes to be the authorities of the University,
shall be prescribed by the Statutes.

26. Power to make the Statutes.—Subject to the provisions of this Act, the Statutes
may provide for all or any of the following matters, namely:

(i) The constitution, powers and functions of Authorities and other bodies of
the University, as may be constituted from time to time;

(ii) The appointment and continuance in office of members of the said
authorities and bodies, filling up of vacancies of members, and all other
matters relating to those authorities and other bodies for which it may be
necessary or desirable to provide;

(iii) The appointment, powers and duties of the officers of the University and
their emoluments;

(iv) The appointment of teachers, academic staff and other employees of the
University, the emoluments and conditions of service;

(v)  The appointment of teachers and academic staff working in any other
University or organization for a specific period for undertaking a joint
project;

(vi) The conditions of service of employees including provisions for pension,
insurance, provident fund, the manner of termination of service and
disciplinary action;
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(vii) The principles governing the seniority of service of the employees of the
University;

(viii) The procedure for arbitration in cases of dispute between employees
or students and the University;

(ix) The procedure for appeal to the Executive Council by any employee or
student against the action of any officer or authority of the University;

(x)  The conferment of autonomous status of an Institution or a Department;

(xi) The establishment and abolition of Institutions and Departments;

(xii) The conferment of honorary degrees;

(xiii) The conferment and withdrawal of degrees, diplomas, certificates and
other academic distinctions;

(xiv) The management of Colleges, Institutions, Study Centres and Outlying
Campuses established and maintained by the University;

(xv) The delegation of powers vested in the authorities or officers of the
University;

(xvi) The maintenance of discipline among the employees and students;

(xvii) The Institution of fellowships, scholarships, studentship, medals and
prizes and other incentives; the delegation of powers vested in the
authorities or the officers of the University;

(xviii) The constitution of pension or provident fund and the establishment of an
insurance scheme for the benefit of the employees of the University;

(xix) The principles governing the seniority of employees of the University;
and

(xx) All other matters which by this Act are to be, or may be, provided for by
the Statutes and Regulations.

27. Statutes, how to be made.—

(i)  The first Statute shall be made by the Government on the recommendation

of General Council;

(ii) The Executive Council may, from time to time, make new or additional

Statutes or may amend or repeal any Statutes referred to in sub-section (1);

Provided that the Executive Council shall not make, amend or
repeal any Statutes affecting the status, powers or constitution of any
authority of the University until such authority has been given an
opportunity of expressing an opinion in writing on proposed changes, and
any opinion so expressed shall be considered by the Executive Council;

(iii) Every new Statutes or Statutes amending or repealing existing Statutes
shall require the approval of the Chancellor, who may assent thereto or
withhold his assent or remit it to the Executive Council for
reconsideration;

Provided that if there be any financial implication which may
arise under the Statute, it shall not be enforceable unless prior approval of
the State Government has been obtained.

28. Regulation.—The authorities of the University may make Regulations consistent
with this Act, and the Statutes, in the manner prescribed by the Statutes for the conduct of
their own business and that of the committees, if any, appointed by them and not provided
for by this Act, the Statutes and for such matters as may be prescribed by the Statutes,
provided that if there be any financial implication which may arise under the regulation, it
shall not be enforceable unless prior approval of the State government has been obtained.
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29. Annual Report.—

(i) The Annual Report of the University shall be prepared under the
directions of Executive Council, which shall include, among other
matters, the steps taken by the University towards the fulfillment of its
objects and shall be submitted to the General Council on or before such
date as may be prescribed by the Statutes and the General Council shall
consider the Report in its Annual Meeting;

(ii) The General Council shall submit the Annual Report to the Chancellor
along with its comments, if any;

(iii) A copy of the Annual Report, as prepared under sub-section (i), shall
also be submitted to the Government.

30. Annual Accounts and Audit.—

(i) The annual accounts and balance-sheet of the University shall be
prepared under the directions of the Executive Council at least once
every year and at intervals of not more than fifteen months, be audited
by the Comptroller and Auditor-General of India or by such persons as
he/she may authorize in his/her behalf;

(ii) A copy of the annual accounts together with the audit report thereon
shall be submitted to the General Council and the Chancellor through the
Government, along with observations if any of the Executive Council;

(iii) Any observation made by the Chancellor on the annual accounts shall be
brought to the notice of the General Council and the observations of the
General Council, if any, shall, after being considered by the Executive
Council, be submitted to the Chancellor;

(iv) A copy of the annual accounts together with the audit report, as
submitted to the Chancellor, shall also be submitted to the Government.

31. Funds of the University.—

(i) The University shall have general fund to which the following shall be
credited:—
a) Its Income from fees, grants, donation and gifts if any;
b) Any contribution or grant made by national/international agencies,
the Central Government, University Grant Commission, All India
Council for Sports Education or like authority, any local authorities
or any corporation owned or controlled by the Government and;
c¢) Endowments and other receipts;
(ii) 'The University may have such other funds as prescribed in the Statutes;
(iii) The fund and all moneys of the University shall be maintained in such a
manner as may be prescribed by the Statutes;
(iv) The Government may, every year, provide Grant-in Aid to facilitate and
promote studies and research and for carrying out the objectives of the
University.

32. Furnishing of Returns.—The University shall furnish to the State Government
such returns or other information with respect to its property or activities, within such
period, as the State Government may, from time to time, require.

33. Condition of Service of Employees, etc. .—The condition of the service of the
officers and staff and other employees of the University shall be as specified by the Statutes
and Regulations.

34. Right to Appeal.—Every employee or student of the University or of a College or
an Institution or a Study Centre established or maintained by the University shall,
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notwithstanding anything contained in this Act, have a right to appeal within such time, as
may be prescribed by the Statutes to the Chancellor against the decision of any officer or
authority of the University, or of the Principal or the Management of any College or
Institution or Study Centre, as the case may be, and thereupon, the Chancellor may confirm,
modify or reverse the decision appealed against.

35. Provident and Pension Funds.—The University shall constitute for the benefit of
its employee such provident fund or pension fund or provide such insurance schemes as it
may deem fit in such manner and subject to such conditions as may be prescribed by the
Statutes in consultation with the Government.

36. Disputes as to Constitution of Authorities and Bodies.—If any question arises as
to whether any person has been duly elected or appointed as, or is entitled to be, a member
of any authority or other body of the University, the matter shall be referred to the
Chancellor whose decision thereon shall be final.

37. Filling of Casual Vacancies.—All casual vacancies among the members (other
than ex officio members) of any Authority or other body of the University shall be filled, as
soon as may be, by the person or body who appoints, elects or co-opts the member whose
place has become vacant and the persons appointed, elected or co-opted to a casual
vacancy shall be a member of such authority or body for the residue of the term for
which the person whose place he/she fills would have been a member.

38. Proceedings of Authorities or Bodies not invalidated by Vacancies.—No act or
proceedings of any Authority or other body of the University shall be invalid merely by
reason of the existence of a vacancy or vacancies among its members.

39. Protection of Action taken in Good Faith.—No suit or other legal proceedings
shall lie against any officer or other employee or against any authority of the University for
anything which is done in good faith or intended to be done in pursuance of any of the
provisions of this Act, the Statutes or the Ordinances and Regulations.

40. Mode of Proof of University Record.—Notwithstanding anything contained in
the Indian Evidence Act, 1872 or in any other law for the time being in force, a copy of any
receipt, application, notice, order, proceeding or resolution of any authority or other body of
the University, or any other document in possession of the University, or any entry in any
register duly maintained by the University, if certified by the Registrar, shall be
received as prima facie evidence of such receipt, application, notice, order, proceeding,
resolution or document or the existence of entry in the register and shall be admitted as
evidence of the matters and transactions therein where the original thereof would, if
produced, have been admissible in evidence.

41. Power to remove difficulties.—If any difficulty arises in giving effect to the
provisions of this Act, the Government may, by an order published in the official Gazette,
make such provisions, not inconsistent with the provisions of this Act, as appear to it to be
necessary or expedient for removing the difficulty; Provided that no such order shall be
made under this section after the expiry of three years from the commencement of this Act.

42. Transitional Provisions.—Notwithstanding anything contained in this Act and
the Statutes,—

(a) The first Vice-Chancellor shall be appointed by the Chancellor in such
manner and on such conditions as may be deemed fit and the said officer
shall hold office for such term, not exceeding three years or as may be
specified by the Chancellor;

(b) The first Registrar and the first Finance Officer shall be appointed by the
Chancellor and each of the said officers shall hold office for a term of
three years;
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(c) The first General Council and the first Executive Council shall consist of
not more than Eleven members and Nine members, respectively, who
shall be nominated by the Chancellor and shall hold office for a term of
three years; and

(d) The first Academic and Activity Council shall consist of not more than
Nine members, who shall be nominated by the Chancellor and they shall
hold office for a term of three years.

Provided that if any vacancy occurs in the above offices or authorities,
the same shall be filled by appointment or nomination, as the case may be, by the
Chancellor and the person so appointed or nominated shall hold office for so long as
the officer or member in whose place he/she is appointed or nominated would have

held office, if such vacancy had not occurred.
P.C.CHOUDHARY,

Secretary to the Government.
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[Bihar Act 21, 2024]
BIHAR SPORTS UNIVERSITY (AMENDMENT) ACT, 2024
AN
ACT
To Amend The Bihar Sports University Act, 2021
Preamble.—WHEREAS, the name of The Department of "Art, Culture and Youth
Welfare" to be changed to "Department of Sports" and the name of "Director, Students and
Youth Welfare Directorate" to be changed to "Director, Sports Directorate" in the Bihar
Sports University Act. therefore, it is necessary to amend The Bihar Sports University Act,
2021.
Be it enacted by the Legislature of the State of Bihar in the seventy-fifth year of the
Republic of India as follows:
1. Short Title, Extent, and Commencement:
(1) This Act may be called The Bihar Sports University (amendment) Act, 2024.
(2) It shall extend to whole of the State of Bihar.
(3) It shall come into force from the date of publication in the official Gazette.
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2. Amendment in the Bihar Sports University Act, 2021.—In the said Act,
wherever words"Art, Culture and Youth Department" has been mentioned shall be
substituted by words "The Department of Sports"and wherever words "Director, Students
and Youth Welfare Directorate" is mentioned shall be substituted by words, "Director,
Sports Directorate".

3. Amendment of section 4 (vii) of Bihar Act 21, 2021. — Section 4 (vii) of Bihar
Act21, 2021 shall be substituted by following:-

"Bihar Sports University, Rajgir may use the infrastructure facilities of
State Sports Academy, Rajgir with concurrence of Director, State Sports
Academy, Rajgir. The Department of Sports, Patna, Biharshallissue guidelines
regarding this from time to time.

Anjani Kumar Singh,
Secretary.
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